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IN THE MATTER OF

VERSUS

t] ilfl |tr fl I il ilililililililililililillfi]ilIiltililililililtiililil

APPLICANT

RESPONDENTS

AFFIDAVIT BY RESPONDENT NO. 3 MUNICIPAL
\-'-- COMMISSIONER. M UNICIPAL CORPORATION GAYA

1. Abhilasha Sharma , aged about 34 years, Female, wife of- Ankit

ident of- H No 7L2rg, ord Derhi Road, opp saraswati
ii, 

H l, Gurgaon, Haryan a - 122001

hereby solemnly affirm and declare as follows: _

That I am posted as Municipar commissioner, Gaya Municipar

corporation, Gaya and as such am competent to swear this

1

affidavit
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2- That I am posted as Municipar commissioner Gaya since about 02

years and working in full sincerity.

3' That I have gone through the contents of the main petition and order

and direction dated 02.02.2024 passed by this Hon,bre Tribunar and have

understood the same.

4' That at the outset it is stated and submitted that this originalApplication

No. 44112022 was registered in New Derhi Bench of Nationar Green

Tribunal had constituted a joint committee. Therefore, the case fite has

been transferred to the Eastern Zone Bench, Korkata by the New Derhi

vide order dated 22.0g.2023 and the case has been renumbered

No. 132l202gtEz.

after institution of the case in the Eastern Zone of this

court vide order dated 02.02.2024 District Magistrate,

Gaya has been directed to provide the copy of the present order

(dated 02.02.2024) to the t\4unicipar commissioner ,Gaya within one

week and the Respondents have been directed to file their respective

counter affidavit and the matter has been fixed for 1Stn of March 2024. On

the date fixed the counsel on behalf of l\Iunicipal corporation
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appenred ofi I S'r, of Mnrch but srn(e the hen*h *f {lt*r,hl*

av*,iltllle the murt wrrk c*ulel n*t r*ytum*

and the founsel wcrc gonc fioln [);rtnil cngagc a l,ocal l,'ayw*r

t, r

v aKatatnamd 0n hchal{ o{
rvhich lras tteen lilecl o,1 20.A3.2{}24 through

Transaction Id

transaction No. 2AA324A022880.

corporation it

Original O,A.

ccxstituted anrJ,

02 a? 3a2+ tr,* ,o.*n*rra r*p*u**u *uu ,r,b, * ,.*gu i&ng
the pendency of the present mafter befbre the presen, *r,0,_
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'T't
r nat fionr the records of the case available in office ol the

appears fu i1fi. 1r,^ .l..--- ..rure cu.ection passed in the

No.44..t.1?fi21a.Joint.coanri*ei

afier enqu ,fhftowing recomlnenilatjans 
has

been made on 23, 11.20?2 which rs as Ibllora,s:-

6.
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convert Kachcha Salernpur pyne into pucca/
lconcretcd)llne.
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ol tlillnr Statc Pollution Ciontrol Board it nppears t
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(ii) GaYa MuniciPal may be clireet*d tfi (#Rv*rt

Kachchn SalernPur'
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close/shut down their untts'

l1 
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The concemed l,dustries Department, GoB rnay be directed to
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lnspection committee by the Annexure-A to the present

counter Affidavit. However, out of the present 6

recommendations only first two recommendations are direcfly

concerned with the Municipal corporation. so far as other

recommendations are concerned they are to be complied by

other authorities such as Department of lndustry and Urban

Deveropment and Housing Department, Govt. of Bihar.

8' That so far as clean the drain which is recommendation No. l, namely salempur pyne

is concerned it is regutarty been clean like the other main drain of the town on a periodical

basis at least one time in a year it is de-silted properly removing allwaste deposits in the

present drain' After receipt of recommendation from the pollution Control Board special

care is being taken regarding the present Salempur pyne/drain and there is no obstacle

in flow of the pyne.

Photographs of drain cleaning of
Salempur pyne is annexed

herewith and marked as

Annexure-C
9' That so far as recommendation no. ll which is with regard to concretization of the

present drain is concerned it is submitted that the Municipal corporation for

construction of RCC drain of the Pyne detailed project Report(DpR) had

prepared and for its technical and administrative sanction submitted to the
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irector, BUIDCO through lVlemo No.210g datedlB 08.2019, this memo
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